
• 

JI. ..... 
' ' ... , 

) 
I J .. . .. ..... 

-. 
•. 

.. 

OPEN CaJRT 

CENTRAL Ail\1INISTRATIVE TrliaJNAL, ALLAHABAD BENCH, 

Al..LAHAB AD. 

Dated: Allahabad, the 31st day of August, ZX>l 

Coran : Ho n' bl e lv1r. .'.>. Dayal, A. hl. 

Hon• ble lilr. Rafiq Uddin, J . M. 

ORIGINAL APPLICATIGN NO. J.o53 OF 2J01 

Syed Sabir Ali, 

s/ o l ate Sy ed Kaus ar Al i, 

r/ o vill age and Post Office Puraini, 

~tohalla Sadat, Teshil Nagina, 

Ilist rict Bjj nore. 

• • • • P{:>pl icant 

(By Advocate: Sri R.K. Mishra ) 

Versus 

1. The Union of India, 

thr ough the Di.r ector General (E. D. and Training ) , 

Government of India, Ministry of Canmunication, 

Department of Post, Oak Bhawan, 

Sans ad Ma.rg, New Qel h i. 

2. The Chief Post Mas ter General (Post Off ices) 

under the Minist zy of Carmunications, 

Departm ent of P0 st, Oak BhaNan, 

Sans ad Ma.rg, New IRl hi. 

3. The Superintendent of Post Off ices, 

Bjj nore Manda!, Bjj nore. 

4. The Sub-Divisional Inspe ctor, 

Post Offices, Naj ibabad Sub Division, 

l1istrict Bjj nore. 

• • • • • • &:!spondents 

By Advoc at e : Sri la C. Joshi. 
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2. 

0 RD E R (ORAL) -- --- -
(By Hon' hle1'.1r. Raf i q Uddin, JM) 

The appl icant, who is working as Extra 

Departnental funner in t he SUb-Post Office .F\J.xaini 

dist ri ct Bjj nor e, has filed thiS o. A. for quashing 

t he advertisement dated 23. 1. 2CX>l, issued by the 

ReSpondcnt No.3. T .. e applicant has also sought 

I 

directions to the respondents to follow the directions l 
conta i ned in l etter dated 12.9.1988 and 27.9.1996 \ 

issued by the t.t inistry of CO!munications ald to I 
app oint the applicant on the post of E. Jl. St.b- Post 

M>aster at :.>ub-P0 st Office Puraini, District Bij no.re. 

It appears that the .:>uperintendent of Post Off ices, 

Bjj nore, Respondent No.3 has vide impugned advertise­

ment dated 23.1.2001 invited applications fran the 

open market for appointment to the post of E. .0 

Sib-Post b1aster, Post Office Puraini , District 85.j nore. 

r ne applicant claims that having worl< ed as E. O. Runner 

for almost 20 years he is entitled to t he appointment 

on the aforesaid post, in terms of instructions 

contained in letters dated 12.9.88 and 27.9.96, 

issued by the Mmist.cy of Coomunications. 

2. .le have heard the arguments of .Sri R. K. Mishra 

for the applicant and Sri G.R.Gupta, brief holder 

for Sri R. C. Joshi for the respondents. 

3. A perusal of the aforesaid communication 

indicates that there is a provision of giving preference 

to the E. D . Agents, who are working in the particular 

Post Off ice. If they are eligible and satisfy the 
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eligibility criterion, t hey may allowed to be 

ap pointed in other P0 st Office on E.D. post. 

The learned counsel for the applicant mentions 

that hiS representation dated 16.5.2001 (Annexure 

No. A-5 to the ~) submitted to the .Respondent 

No. 3 is st ill pending for suitable orders. The 

learned counsel for the applicant further slbmits 

that directions may be issued to ReSpondent No.3 \ 

to consider hiS representation and to pass appropriate 

orders thereon. The o. A. is accordingly disposed 

of with the direction to the respondent no.3 to 

consider and pass appropriate ordecs on the 

aforesaid rep resentation dated 16.5.2001 submitted 

by t he applicant within a period of one month 

f ro.n t he date of communication of this order. 

There shall be no order asto costs. 

f2-~\A~ 
(RAFIQ UDDIN) 

v I'll. 
( S. DAYAL ) 

MIMBER{J) NL Bv\BER{ A) 

Nath/ 
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31- 08- 4)0 l OA No. l053/2:J01 

Hon' ble J\1 1:1o S. Dayal, '1\1 
Hon' bl e hir. Rafiq Uddin, JM 

Sri tt. K. lt'\ishra for t he appl i cant 

and Sri G. R. G.lpta, brief hol der fox 

Sri R. C. Jos hi for t he r espondents. o. A. 
is disposed of at the adniS sion stage with 
consent of counsels for the partieS . 

A.r9uments were heard. 

Order dictated separately. 

0 
(RAFI Q ilim-N) 

&1R.1BER(.1 J 

Natty' 2cs . 


